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^rm nfr î rf&rsr qft nr r fr  |  ark *wr 
to *  ’t t  t *  *  srrtnft i

Utte of land vacated by Resettled 
Displaced Persona in Danda
karanya and Recovesy of Loans 

and Properties from them

6594 SHRI ARVIND NFTAM Will 
the Minister ol LABOUR AND REHABI
LITATION be pleased to state

(a) whether families of restttltd displaced 
ptisons have deset ted Dandakaranya Project, 
if so the number of families and whether 
the. house and land vacated by the displaced 
pci sons families in Dandakaranya are being 
given to the local tribal families

(b) if not the icasous therefor and

(c) whethtr the families desuted have 
icturned the properties of the Projttt and 
loans outstanding against them and il not 
the manner in which the loans and properties 
will be rtcovtied >

7HF- MINISTIR OF I ABOUR AND 
RLHABIL11AI ION (SHRI R K KHADIL
KAR) (a) and (b) According to the in
formation rtctived fiom the Dandakaranya 
Piojctt Administration 121 j  families had 
k it the rchabilit ition jites and villages during 
the puiod J6 12 1971 to 6 5-1972 The 
vacant lands and hoi ses arc being utilized 
for the rehabilitation of other erstwhile Last 
Pakistan lnmilics awaiting rehabilitation

(c) Seme families have returned omc 
items Mich as bullocks None ln \c  repaid 
outstanding Itans Theu is rio means of 
lecovenng proptities and outstmding loans 
i\cept to the extent that tie  land and 
houses and bullocks it anv aie utilised for 
the resettlem ent oi other displaced families

Integrated Development and Tribal 
Development by Dandakaranya 

Development Authority

659< SHRI ARVIND NFTAM Will 
the Minister ol 1 ABOUR AND RFHABILI- 
T <\TION be pleased to state

<a) whethet the Dandakaranya Develop
ment 4ulhoniy was set up with du J purpose 
of tclugces icsctilemeni and integrated devel» 
opment of the a u a  with special reference to 
tubal dcvelopn tnt,




